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Statement by Minister
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(Interruptions)

MR. SPEAKER: As regards yester-
day's matter, that is finished. If the
hon. Member comes forward with a
fresh ons, I shall have to examine it
on merits.

SHRI PILOO MODY: But remem-
ber-that it has to go with Maruti.
Please dp not forget it.

MR. SPEAKER:
satisfy myself. ..

I shall have to
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14.42 hrs.
PAPERS LAID ON THE TABLE

NavaL CEREMONIAL, CONDITIONS OF
SERVICE AND MISCELLANEOUS (5TH
AMENDMENT) REGULATION, 1872

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): I beg to lay on the
Table—

(1) A copy of the Naval Cere-
monial, Conditions of Service
and Miscellaneous (Fifth
Amendment) Regulations,
1972 (Hindi and English ver-
sions) published in Notifica-
tion No. S.R.O. 814 in Gazette
of India dated the 2nd De-
cember, 1972, under section
185 of the Navy Act, 18957.

(2) A statement (Hindi and
English versions) showing
reasons for delay in laying
the above Notification, [Plac~
ed in Library. See No. LT-
4419/173] :

REVIEW AND ANNUAL REPORT OF
HmousTan Zmve Lo, UDAIPUR

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): I beg
to lay on the Table 3 copy each of

.



